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4+[Tee DEPUTY MINISTER 1N THE
MINISTRY or COMMERCE (SHrt
S. V. Ramaswamy): A statement is
attached. ‘

STATEMENT

The Tariff Commission, as was to
be expected in dealing with such a
vast industry having numerous varic-
ties of cloth anq yarn and with quali-
ties varying from producer to glro-
ducer, had only attempted broad for-
mula for arriving at prices leaving
Governmenta) agencies (Textile Com-
missioner and others) to work out
the details of prices. The formula
prescribed by the Commission ffor
price fixation was found to be sorhe-
what too complicated for ready appli-

cation. Thus the report could not
make any precise and concrete re-
commendations, The recommenda-

tiong of the Commission for fixation
of prices were, therefore, referreq to
a Technical Committee appointed by
Government for further examinatibn.
Subsequently a Panel of well-known
textile technologists also studied the
report of the Commission, In the
meantime Government have bden
having under consideration the qu$s-
tion of statutory controlling cotfon
textile priceg after a suggestion to
this effect was made at the meeting

of the Cotton Textiles Consul-
tative Board at its meeting held
in Bombay on the 7th July, 1954.
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In this connection the recommenda-
tions of the Tariff Commission and
those 'of the Technical Committee and
Panel of textile technologists have all
been taken into account and a deci-
gion in the matter is likely tc be
taken by Government at an early
date.] c

SANCTION OF LICENCEg FOR RATLWAY

TEA STALLS
583. SHrr SANKAR PRATAP
SINGH DEV: Will the Minister of

RarnwAys be pleased {o state:

(a) the basis on which licences are
sanctioned for Railway tea stalls; and

(b) the number 'of applications at
present pending in the Eastern and
Southern Railways?

Tee DEPUTY MINISTER 1IN THE
MINISTRY or RAILWAYS (Surr
Suam NatH): (a) According to ex-
tant 'orders, the railway administrations
are required to notify, through the
presg or by putting up notices at the
stations, vacancies of tea stall contracte
ang call for applications. The appli-
catipns received are considered by
the administration and contracts
awarded to the most sujtable appli-
cant. = L

(b) The number of applications
pending finalisation on Kastern and
Southern Railways is as under:—

Eastern Railway—32 for stalls at
5 stations.

Southern Railway—5 for stalls at
2 stations.

ExrorTs IN THE THIRD Pran

584. Surr M. P, BHARGAVA: Will
the Minister of CoMMERCE be pleas-
ed to state whether the targent of ex-
ports for Third Five Year Plan is
likely to be achieved?

Tue MIN'STER or COMMERCE
(Sart MANUBHAI SHAH): Yes, Sir. it
is expected that the target 'of exports
for the Third Five Year Plan would
be over-fulfilled.



